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1. The petitioner has assailed notices dated 27.05.2025 and 11.11.2025 issued
by Chief Executive Officer, Cantonment Board, Ranikhet to the petitioner,
requiring the petitioner to pay arrears of Cantonment Taxes by a specified date,
failing which, it would also be saddled with demand notice charges and interest.

2. The contention of learned counsel for the petitioner is that the property in
respect of which the Cantonment Taxes are being demanded belongs to Union of
India. The petitioner is only occupant of the said property. It is submitted that
the petitioner is a 100% subsidiary of the Government of India and, therefore, it
is also exempt from Cantonment Taxes under Article 285 of the Constitution. The
petitioner raised objection in this behalf from time-to-time, but without deciding
the same, the impugned notices have been issued.

3. Sri Sanjay Bhatt, learned counsel appearing on behalf of the respondent-
Cantonment Board submits that the objection of the petitioner would be decided
before any coercive steps are taken.

4. Accordingly, without expressing any opinion on merits, the writ petition is
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disposed of with direction to the respondent-Cantonment Board to take decision
on the objection of the petitioner relating to exemption available to the petitioner
in respect of Property Taxes in view of Article 285 of the Constitution, within a
period of six weeks’ from the date of communication of the instant order
alongwith a fresh representation.

5. It shall be open to the petitioner to enclose alongwith its representation any
material which it seeks to rely upon.

6. Until the objection/representation is decided, no coercive steps shall be taken
against the petitioner, in pursuance of the impugned notices.
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